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Extension of Period for Hand Delivery
Contracts in Active Scrips Trade

7445, SHRI SANTOSH MOHAN
DEV : Will the Minister of FINANCE
be pleased to state :

(@) whether it is proposed to extend
the overall pcr od for the performance of
hand delivery contracts in active Scrips
trade in various stock exchanges in the
country; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKERIJEE) : (a) and
(h) Under the Bye-laws of Stock Ex-
changs recognised under the Sccurities
Contracts (Regulation) Act, 1956, hand
delivery contracts have (o be p>riormed
within a per.od of 14 days foilowing the
date of the contiact, Government are,
however, empowered under these Bye-
laws to permit extension or pastponement
of the period for the performance of
these contrac:s. In exercise of these
powers, (rovernmen! in a commun.cation
dated the 29th January, 1983, addressed
to the Bombay, Calcuita, Delhi, Ahemda-
bad and Madras Stock Exchanges have
permitied these Exchanges to extend the
period for the performance of hand
delivery con r.cts in shares in the active
list by four or five sctilement periods of
14 days each, the total period not cxceed-
ing three months from the date of the
contract, In order to minim:sc the
chances of risk invoived whije exiending
the period, these Siock Exchanges have
been directed to provide su:table safe-
guards such as having a  two-tier
system of seitlement prices for payment
of diflerences in respect of contracts
carried forward from on: Settiement
period 10 another, the difference between
the two levels of settlement prices being
collected by Stock Exchange authoritics
as margins, col'lection of daily margins on
sujtable occasions in respect of fiesh
sales and purchases entered into after the
commencement of the new  Seltlement
period, suspension of fresh trading when-
ever the outstanding business exceeds
certains specified limits, etc. The Bye-
laws and Regulations of these Stock Ex-
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changes are being amended to provide
for these requirements,
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Procuremeni of Electronic Warfare
Equipment from Italy and United

States by PAK

7447. SHRI ANANTHA RAMULU
MALLU : Will the Minister of DEF-

ENCE be pleased to state :

(a) whether Indian Government are
aware that Pakistan has procured elect-





